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1, Dr. Sneha Gitte, IAS, adult, being the Member Secretary of the Goa Coastal Zone 
Management Authority, having my office at 4th Floor, Dempo Towers, Patto, Panaji, 
Goa, do hereby solemnly affim and state as under: 

REPLY AFFIDAVIT TO THE EXECUTION APPLICATION NO. 01/2023 ON 

BEHALF OF RESPONDENT NO. 1 

I say and submit that I am Member Secretary of Respondent No. 1 having my address 
as mentioned above and competent, authorized and able to depose the present affidavit. 
I have perused and made myself conversant with the contents and record pertaining to 

the present Execution Application and I am otherwise well aware of the facts and 
circumstances of the present case from office records and thus competent to depose the 
same. I say that I am filing the present reply for the limited purpose of indicating the 
initiatives taken in compliance of orders of the Hon'ble NGT dated 11.05.2022 and 
07.07.2023 and I crave leave to file a further detailed affidavit in due course. 

1. I say and submit that in compliance of the Hon'ble National Green Tribunal (NGT) 
Pune order dated 1105.2022 in the matter of Original Application 16 of 2016 (Mr. 
Salu D Souza & 2 Anr. Vs Goa Coastal Zone Management Authority Through The 
Member Secretary And Ors.) a visit of the Joint Committee was carried out on 
10/07/2023 and the Answering Respondent being the nodal agency hereby secks to 
file an reply on behalf of the Joint Committee. 

2. I say and submit that the Hon'ble Nationals Green Tribunal (NGT), Special Bench, 
Western Zone Bench at Pune vide order dated 11.05,2022 disposed off the Original 
Application No. 16 of 2016 with a following directions: 
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ARY 

cotdy, dropping of proced1ngs ayainst the private rospondents by CZMA on 
of pendency of clearances before SElMA is not jusifed Mere pendency of 

CdplUn for CRz Clearance cannot be treated as permisslon to cotinue such 
he sad aciiviies which are notpernissible without CRZ clearance are thus 

I1o be discontimmed wilhin three months from today Private respondents are 
also liable to pay compensation for past violations on polluter pays principle lo be 
assessed by the GPCB as per law, For remedal actlon for past violations and 
restoratton, a restoration plan be prepared by a joint Committee comprising 
MoEF&CC, NCZMA, GCZMA, CPCB, Slate PCB and National Institute of 
Oceanography, (NIO) Goa The GCZMA will be the nodal agency for coordination and 

compliance. The Committee may meet wilhin one month and finalize its plan within two 
months ihereafler, to be duly executed as per directions of lhe said Committee 
expedittonsly. Removal of encroachment by vessels and restoration plan may be 
ensured ihrough the concerned authorities, including Police. The Commitlee may 
function for four months to oversee execution and submit its action taken report to Chief 
Secretary, Goa. Any cost to be incurred in the process will be borne first by State PCB 
under the public trust doctrine, to be recovered from the private respondents, as 
mentioned earlier on polluter pays principle." 

V 

A copy of the Hon'ble NGT order dated 11.05.2022 is enclosed as Annexure-1. 

3. 1 further say that the applicant filed an Execution Application (EA No.01/2023) 
before Hon'ble NGT, Western Zone Bench at Pune in order to seck implementation 
of directions given by the Tribunal vide order dated 11.05.2022 in Original 
Application No. 16/2016(WZ) [Mr. Salu D'Souza & 2 Anr. Vs. Goa Coastal Zone 
Management Authority through its Member Secretary & Ors]. The Hon'ble NGT, 
Western Zone Bench heard the matter on 07.07.2023 and observed that the 
inspection of the Committee was scheduled on 10.07.2023. 

4. I say and submit that subsequent to the order of Hon'ble NGT, the Goa Coastal Zone 
Managemnent Authority (GCZMA) vide letter dated 20.05.2022 requested Ministry 
of Environment, Forest and Climate Change (MoEF&CC), Central Pollution Control Board (CPCB), National Coastal Zone Management Authority (NCZMA), 
Goa State Pollution Control Board (GSPCB) and National Institute of 
Oceanography (NIO) to nominate the members. Subsequently, the following 
members were nomninated by the respective organizations: 

a. Shri. Suresh Kumar Adapa, Scientist E, Integrated Regional Office, MoEF&CC, Bengaluru for representing MoEF&CC 
b. Shri. J, Chandra Babu, Regional Director, CPCB Regional Directorate, Bengaluru 

c. Dr.P.K. Dinesh Kumar, Representative of NCZMA 
d. Dr. Mani Murali R, Principal Scientist, CSIR- National Institute of Oceanography (NIO),Goa 

e. Smt. Radha Rao, Expert Member, GCZMA 
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05. further say that in pursuance of the Hon'ble NGT order dated 11.05.2022, the joint 
committee comprising members from MoEF&CC, CPCB, GCZMA, NIO and 
GSPCB held a first meeting at GCZMÁ office on 10.07.2023 to understand the 
matter. Advocate Venefreda Breganza, Legal Retainer (GCZMA) briefed the 
committee members about the OA and directions of Hon'ble NGT in the order dated 
11.05.2022. Afterwards, the committee visited the following projects located at 
Cortalim Creek South Goa on the same day: 

1 
2 

3 
4 

5 

6 

£ Shri. Vijay Kansekar, Junior Environmental Engineer, Goa State Pollution 
Control Board 

7. 

M/s.A.V.Salgaonkar Works 
M/s.Shaparia Docks and steel Company Ltd 
M/s Sardessai Engineering 
Ms. Vipul Shipping Engineering Works 
M/s Desa Engineering Works 
M/s Sachita Engineering works 
M/s Ferromar Shipping Pvt Ltd 

The Minutes of the Meeting and the details of the inspection carried out on 10.07.2023 
by the Joint Committee is enclosed as Annexure-2.The committee decided to hold next 

meeting on 24.07.2023 so as to hear the complainant and all the concerned stakeholders 

in detail. 

6. I further say that a second meeting of the Joint Committee was held on 24.07.2023. 

The committee members attended the meeting held on 24.07.2023 at GCZMA 

office. The committee heard the representatives of vessel repair or building units in 

the meeting, which includes (i) representative of M/s. A.V. Salgaonkar along with 

their Advocate; (ii) The applicants of OA along with their Advocate and (iii) The 
representatives of M/s. Vipul Shipping Engineering Works & M/s Desa Engineering 

Works along with their Advocate. In the afore-said meeting, none of the project 

representatives attended the meeting with detailed presentation w.r.t the information 

desired by the committee, despite the committee informed the project 

representatives during the site inspection on 10.07.2023. Hence, the following 

decisions were taken by the committee as detailed below: 

i) To have uniformity in providing information and to enable to ascertain the 

quantun of violation for the purpose of imposing penalty and remedial action for 

restoration in the matter of OA No 16/2016, all the concermed project 

representatives were requested to submit the following documents, within a week 

time to GCZMA: 

Date of Commissioning /Operation 
Total Area of the Unit with co-ordinates of boundaries with proof 

Capacity in terms of vessel repair or vessel building 
aitt 
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a 

VOyT, 

Copies of all statutory approvals (if any) and renewals obtained including from the Captain of Ports since commissioning. 
Copies of any other approvals obtained from any other concerned State 
Departments or Central Ministries 
A copy of the Consent to Operate and renewals obtained from GSPCB 
(from commissioning to till date) 
Annual number of ships repaired/built and annual turnover from date of 
commissioning to till date along with income tax returns filed by the Unit. 
Records pertaining to total quantities of waste generation, and the mode of 
disposal since commissioning 
Status of water and sediment quality of Cortalim Creek South Goa 
Any other relevant information. 

(i) The committee felt that the vessel repair or vessel building units located at 
Cortalim Creek South Goa should have closed their operations in compliance to 
the Hon'ble NGT order passed in the matter, as these units are still in operation in 
violation of the rules. 

(iii) The Committee requested that the fisheries department shall provide annual fish 
catch data for the period 2010 to 2023, by 14.08.2023 to GCZMA. 

(iv) GSPCB to calculate the compensation/penalty to be levied on the project 
proponents for the past violations as per CPCB report on "Methodology for 
Assessing Environmental Compensation and Action Plan to Utilize the Fud'in 
compliance to Hon'ble NGT order dated 11/05/2022 in OA No 16/2016 and also 
to circulate to all the Committee members prior to the next meeting of the 
Committee. 

(v) Directorate of Settlement and Land Records (DSLR), Government of Goa to re 
survey the project areas at Cortalim Creek South Goa and to provide latest status 
report to the Committee regarding encroachments if any. 

(vi) Based on the information received from the project authorities and other 
concerned Departments, both GSPCB and GCZMA shall prepare a draft report of 
the Committee and same to be circulated preferably by 28.08.2023 for further 
discussion and its finalization (restoration plan of Cortalim Creek South Goa in 
compliance to the order of Hon'ble National Green Tribunal dated 11/05/2022 
passed in OA No 16/2016) in next meeting of the Committee (physical) scheduled 
on 31.08,2023 

The minutes of the joint committee meeting dated 24.07.2023 is enclosed as Annexure 
3. 

7. I further say and submit that the third meeting of the Joint Committee was held on 
31.08,2023 at GCZMA. Adv. Badal Gaonkar, Legal Assistant (GCZMA) informed 
to the committee members that as a follow-up of the decisions taken in the last 
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m�eting held on 24.07.2023, as despite of request by joint committee to all the 
pralonents none of them submit all documents therefore notice dated 25.08.2023 
ws issued by MS, GCZMA to all the proponents with a request to submit the 

desired information within a week timne. He also informed to the committee that 
DSLR will be requested to conduct a resurvey of project areas at Cortalim Creek, 
South Goa within a week and to submit their latest report with regard to the 
encroachments if any within a month. 

8. I say and submit that with regard to the status on the assessment of water quality as 
well as sediments at Cortalim Creek, South Goa as decided in the first meeting of 
the Joint Committee held on 10.07.2023, Member Secretary, Goa State Pollution 
Control Board informed that due to the on-going monsoon period, sampling could 
not be taken up and assessment of surface water quality as well as sediments at the 
Cortalim Creek will be completed within two months. 

9. I further say and submit that as regard to the environmental compensation (EC) to 
be calculated by Goa SPCB in compliance to Hon'ble NGT order dated 11.05.2022, 
Member Secretary, Goa SPCB informed that based on the information available 
with their Board, preliminary EC were estimated as per CPCB Report on 
Methodology for Assessing EC and action plan to utilize the funds. Committee 
members suggested Goa SPCB to re-look the estimated EC as there is a discrepancy 
with regard to the date of commissioning of the vessel repair or vessel-built units 
and suggested that the EC is required to be estimated based on the past violations 
which includes Water ( Prevention and Control of Pollution) Act, 1974, CRZ 
Notification 1991/2011 and subsequent amendments. Hence, GSPCB has been 
requested to recalculate the EC based on the all the information which will be 
received on or before 1# September 2023. 
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10. 

11. 

I say and submit that the project proponents have informed that the notice dated 
25.08.2023 from GCZMA were received by them only on 29.08.2023 and the 
desired information will be submitted to GCZMA by 01.09,2023.The minutes of 
joint committee meeting dated 31.08.2023 is enclosed as Annexure-4. 

I say and submit that as the matter is listed for next hearing on 08.09,2023 at 
Hon'ble NGT, Pune Bench, and joint Committee will be able to finalize its report 
only after receipt of desired information from the seven project proponents as well 
as concerned authorities, the Committee suggested GCZMA being the nodal agency 
in the matter, to file reply indicating the initiatives taken in compliance to Hon'ble 
NGT orders dated 11.05.2022 and 07.07.2023 and seek time of three months for 
filing final report of the Joint Committee before Hon'ble NGT, Pune, for perusal 
and consideration. 

Solemnly affirmed at Panaji on 07 September 2023 

Deponent 
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NOTAK 

NOTARAL 

17 /02 

NOTARIAL 

TARIAL 

NOTARIAL 

Solemnly affirmed before rne 
Dr Sneha Gete 

Who is identified befere me by 

-At Panjim -Goa 
Sr. No. l6 1/09 /20 23 

7/o9/2023 Date, 

Venefrada C.P.P.B Gracias 
Advocate &Noterv Goa State 
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